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…(�यवधान) 

माननीय अ�य�: आप सब बैठ जाइए । 

…(�यवधान) 

11.0 ½  hrs 

OBITUARY  REFERENCE 

माननीय अ�य�: माननीय सद�यगण, मुझे सभा को हमार ेसाथी �ी बै�नाथ �साद महतो के 

द:ुखद िनधन के बार ेम� सूिचत करना है । 

 �ी बै�नाथ �साद महतो, िबहार के वाि�मिकनगर ससंदीय िनवा�चन �े� से वत�मान म� 

सद�य थे । वह प��हव� लोक सभा के सद�य भी थे । 

 इससे पूव�, �ी महतो तीन काय�काल के िलए िबहार िवधान प�रषद के सद�य थे और 

उ�ह�ने िबहार सरकार म� �ामीण िवकास मं�ी के �प म� काय� िकया । 

 एक स�म ससंदिवद के �प म� �ी महतो कई ससंदीय सिमितय� के सद�य भी थे । 

         �ी महतो लेखक भी थे और उनक� िहंदी म� ‘कह� धूप कह� छाया’ नामक एक प�ुतक भी 

�कािशत ह�ई है । 

 �ी बै�नाथ �साद महतो का िनधन 72 वष� क� आय ुम� नई िद�ली म� 28 फरवरी, 2020 

को ह�आ । 

 हम अपने सहयोगी के िनधन पर गहन शोक �य� करते ह� और यह सभा मेर ेसाथ शोक 

सतं� प�रवार के �ित सवंदना �य� करती है । 

 अब यह सभा िदवगंत आ�मा के स�मान म� थोड़ी देर मौन खड़ी रहे । 

11.01 hrs 

(The. Members then stood in silence for a short while.) 

…(�यवधान) 
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माननीय अ�य� : सभा दो बजे तक के िलए �थिगत होती है । 

11.02 hrs 

(The Lok Sabha  then adjourned till Fourteen of the Clock) 

 

 

 

14.01 hrs 

The Lok Sabha re- assembled at One Minute past Fourteen of the Clock. 

(Hon. Speaker in the Chair) 

 

माननीय अ�य�: माननीय सद�यगण, मझेु कुछ िवषय� पर �थगन ��ताव  क�  सूचनाए ं�ा� ह�ई 

ह� । म�ने �थगन ��ताव क� िकसी भी सूचना के िलए अनमुित �दान नह� क� है ।  

 अब प� सभा पटल पर रखे जाएगें । 

…(�यवधान) 

14.0 ½ hrs  

(At this stage, Adv. Dean Kuriakose, Shri S. Gnanathiraviam, Shri Kalyan 
Banerjee, Adv. A.M. Ariff, Shri E.T. Mohammed Basheer, Dr. Shafiqur Rahman 

Barq, Shri N.K. Premachandran, Shri Bhagwant Mann and some other hon. 
Members came and stood on the floor near the Table.) 

 

… (Interruptions) 

HON. SPEAKER: No, do not touch. 

…(Interruptions) 
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14.02  hrs 

PAPERS LAID ON THE TABLE 

ससंदीय काय� म�ंालय म� रा�य म�ंी तथा भारी उ�ोग और लोक उ�म म�ंालय म� रा�य म�ंी 

(�ी अजु�न राम मेघवाल): �ी धमे�� �धान क� ओर से, म� िन�निलिखत प� सभा पटल पर 

रखता ह� ं– 

(1) (एक) राजीव गांधी इं�टीट्यूट ऑफ पे�ोिलयम टे�नोलॉजी, अमेठी के वष� 2018-2019  

के वािष�क �ितवेदन क� एक �ित (िह�दी तथा अ�ंेजी सं�करण) तथा लेखापरीि�त 

लेखे । 

 (दो) राजीव गांधी इं�टीट्यूट ऑफ पे�ोिलयम टे�नोलॉजी, अमेठी के वष� 2018-2019  

के काय�करण क� सरकार �ारा समी�ा के बार े म� िववरण (िह�दी तथा अं�ेजी 

स�ंकरण) । 

(2) उपयु�� (1) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवल�ब के कारण� को 

दशा�ने वाला िववरण (िह�दी तथा अ�ंेजी स�ंकरण) । 

[Placed in Library, See No. LT 2118/17/20] 

�म और रोजगार म�ंालय के रा�य म�ंी (�ी सतंोष कुमार गगंवार): माननीय अ�य� जी, म�  

िन�निलिखत प� सभा पटल पर रखता ह� ं- 

(1) (एक) वी.वी. िग�र नेशनल लेबर इं�टीट्यूट, नोएडा के वष� 2018-2019 के वािष�क  

�ितवेदन क� एक �ित (िह�दी तथा अं�ेजी स�ंकरण) तथा लेखापरीि�त लेखे । 

(दो) वी.वी. िग�र नेशनल लेबर इं�टीट्यूट, नोएडा के वष� 2018-2019 के काय�करण 

क� सरकार �ारा समी�ा क� एक �ित (िह�दी तथा अ�ंेजी स�ंकरण) । 

[Placed in Library, See No. LT 2119/17/20] 
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND MINISTER 

OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI ANURAG 

SINGH THAKUR): I beg to lay on the Table:- 

(1) A copy of the Securities and Exchange Board of India (Foreign Portfolio 

Investors) (Amendment) Regulations, 2019 (Hindi and English 

versions) published in Notification No. SEBI/LAD-NRO/GN/2019/44 in 

Gazette of India dated 19th December, 2019 under section 31 of the 

Securities and Exchange Board of India Act, 1992. 

[Placed in Library, See No. LT 2120/17/20] 

(2) A copy of the Obligatory Cession for the financial year 2020-21 (Hindi 

and English versions) published in Notification No. 

IRDAI/RI/1/167/2020 in Gazette of India dated 5th February, 2020 

under Section 114A of the Insurance Act, 1938 and Section 27 of the 

Insurance Regulatory and Development Authority Act, 1999. 

[Placed in Library, See No. LT 2121/17/20] 

(3)    A copy of the Life Insurance Corporation (Amendment) Rules, 2020 

(Hindi and English versions) published in Notification No. G.S.R.96€ in Gazette 

of India dated 10th February, 2020 under sub-section (3) of Section 48 of the 

Life Insurance Corporation Act, 1956.  

[Placed in Library, See No. LT 2122/17/20] 
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(4)    A copy each of the following Notifications (Hindi and English versions) 

under section 159 of the Customs Act, 1962:- 

1. Notification No. 85/2019-Customs (N.T.) dated 21st November, 

2019, together with an explanatory memorandum regarding 

revised rates of exchange for conversion of certain foreign 

currencies into Indian currency or vice-versa of the purpose of 

assessment of imported and export goods. 

2. S.O.4309(E) published in Gazette of India dated 29th November, 

2019, together with an explanatory memorandum regarding 

revision of tariff value on Edible Oils, Brass-scrap, Gold, Silver and 

Areca Nuts based on international prices. 

3. Notification No. 88/2019-Customs (N.T.) dated 5th December, 

2019, together with an explanatory memorandum regarding 

revised rates of exchange for conversion of certain foreign 

currencies into Indian currency or vice-versa of the purpose of 

assessment of imported and export goods. 

4. S.O.4460(E) published in Gazette of India dated 13th December, 

2019, together with an explanatory memorandum regarding 

revision of tariff value on Edible Oils, Brass-scrap, Gold, Silver and 

Areca Nuts based on international prices. 

5. Notification No. 91/2019-Customs (N.T.) dated 19th December, 

2019, together with an explanatory memorandum regarding 

revised rates of exchange for conversion of certain foreign 
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currencies into Indian currency or vice-versa of the purpose of 

assessment of imported and export goods. 

6. S.O.4723(E) published in Gazette of India dated 31st December, 

2019, together with an explanatory memorandum regarding 

revision of tariff value on Edible Oils, Brass-scrap, Gold, Silver and 

Areca Nuts based on international prices. 

7. Notification No. 01/2020-Customs (N.T.) dated 2nd January, 2020, 

together with an explanatory memorandum regarding revised 

rates of exchange for conversion of certain foreign currencies into 

Indian currency or vice-versa of the purpose of assessment of 

imported and export goods. 

8. S.O.210(E) published in Gazette of India dated 15th January, 

2020, together with an explanatory memorandum regarding 

revision of tariff value on Edible Oils, Brass-scrap, Gold, Silver and 

Areca Nuts based on international prices. 

9. Notification No. 05/2020-Customs (N.T.) dated 16th January, 2020, 

together with an explanatory memorandum regarding revised 

rates of exchange for conversion of certain foreign currencies into 

Indian currency or vice-versa of the purpose of assessment of 

imported and export goods. 
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10. S.O.485(E) published in Gazette of India dated 31st January, 2020, 

together with an explanatory memorandum regarding revision of 

tariff value on Edible Oils, Brass-scrap, Gold, Silver and Areca 

Nuts based on international prices. 

11. Notification No. 11/2020-Customs (N.T.) dated 6th February, 2020, 

together with an explanatory memorandum regarding revised 

rates of exchange for conversion of certain foreign currencies into 

Indian currency or vice-versa of the purpose of assessment of 

imported and export goods. 

[Placed in Library, See No. LT 2123/17/20] 

(5) A copy of Notification No. G.S.R.55(E) (Hindi and English versions) 

published in Gazette of India dated 28th January, 2020, together with an 

explanatory memorandum notifying the All Industry Rates of Drawback and 

these rates are average rates allowed for rebate of customs and central excise 

duties, suffered on imported or excisable materials respectively, used as inputs 

in the manufacture of export goods and the notification is effective from 

04.02.2020 under Section 159 of the Customs Act, 1962 and Section 37 of the 

Central Excise Act, 1944.  

[Placed in Library, See No. LT 2124/17/20] 

(6) A copy each of the following Notifications (Hindi and English versions) 

under sub-section (7) of Section 9A of the Customs Tariff Act, 1975:- 

1. G.S.R.50(E) published in Gazette of India dated 24th January, 

2020, together with an explanatory memorandum seeking to 
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amend Notification No. 40/2017-Customs (ADD) dated 25th 

August, 2017 in pursuance of final findings of anti-dumping Sunset 

Review investigation concerning imports of ‘Sodium Nitrite’ 

originating in or exported from China PR, in pursuance of a 

CESTAT order.  

2. G.S.R.58(E) published in Gazette of India dated 30th January, 

2020, together with an explanatory memorandum seeking to 

impose provisional Anti-dumping duty on imports of ‘Digital Offset 

Printing Plates’, originating in, or exported from China PR, Japan, 

Korea RP, Taiwan and Vietnam for a period of six months in the 

manner prescribed, pursuant to the preliminary findings of the 

Designated Authority, Directorate General of Trade Remedies. 

3. G.S.R.99(E) published in Gazette of India dated 10th February, 

2020, together with an explanatory memorandum seeking to 

extend the levy of Anti-dumping duty on imports of ‘Acetone’ 

originating in or exported from Korea RP upto and inclusive of the 

15th April, 2020, in pursuance of the review initiated by the 

Designated Authority. 

[Placed in Library, See No. LT 2125/17/20] 
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(7)  A copy each of the following Notifications (Hindi and English versions) 

under Section 166  of the Central Goods and Service Tax Act, 2017:-        

1. G.S.R.82(E) published in Gazette of India dated 3rd February, 2020, 

together with an explanatory memorandum seeking to extend the last 

date for furnishing of annual return/reconciliation statement in FORM 

GSTR-9/FORM GSTR-9C for the period from 01.07.2017 to 31.03.2018. 

2. G.S.R.83(E) published in Gazette of India dated 3rd February, 2020, 

together with an explanatory memorandum seeking to prescribe due 

dates for filing of return in FORM GSTR-3B in a staggered manner. 

[Placed in Library, See No. LT 2126/17/20] 
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14.03 hrs 

STANDING COMMITTEE ON RAILWAYS 
 3rd  Report 

 

�ी राधा मोहन िसंह (पूव� चपंारण): अ�य� महोदय, म� ‘‘रले मं�ालय क� अनुदान� क� मांग� 

(2020-21)’’ पर रले सबंंधी �थायी सिमित (2019-20) का तीसरा �ितवेदन (िह�दी तथा 

अ�ंेजी स�ंकरण) ��ततु करता ह� ं। 
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14.04 hrs 

      ELECTIONS TO COMMITTEES 

(i) Committee on Estimates 

SHRI GIRISH BHALCHANDRA BAPAT (PUNE): I beg to move the following: 

“That the members of this House do proceed to elect in the manner 

required by sub-rule (1) of Rule 311 of the Rules of Procedure and 

Conduct of Business in Lok Sabha, thirty members from amongst 

themselves to serve as members of the Committee on Estimates for the 

term beginning on the 1st May, 2020 and ending on the 30th April, 

2021.” 

माननीय अ�य� : �� यह है: 

“िक इस सभा के सद�य लोक सभा के �ि�या तथा काय�-सचंालन िनयम� के िनयम 311 

के उप-िनयम (1) �ारा अपेि�त रीित से 1 मई, 2020 से शु� होने वाली और 30 अ�ैल, 

2021 को समा� होने वाली अविध के िलए �ा�कलन सिमित के सद�य� के �प म� काय� 

करने के िलए अपने म� से तीस सद�य िनवा�िचत कर� ।” 

��ताव �वीकृत ह�आ । 

(ii)  Public Accounts Committee 

DR. SATYAPAL SINGH (BAGHPAT): Speaker, Sir, with your kind permission, 

I beg to move the following: 

“That the members of this House do proceed to elect in the manner 

required by sub-rule (1) of rule 309 of the Rules of Procedure and 

Conduct of  Business in Lok Sabha, fifteen members from amongst 

themselves to serve as members of the Committee on Public 
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Accounts for the term  beginning on the 1st May, 2020 and ending 

on the 30th April, 2021.” ....(Interruptions)  

माननीय अ�य�: �� यह है :  

“िक इस सभा के सद�य लोक सभा के �ि�या तथा काय�-सचंालन िनयम� के िनयम 309 

के उप-िनयम (1) �ारा अपेि�त रीित से 1 मई, 2020 से शु� होने वाली और 30 अ�ैल, 

2021 को समा� होने वाली अविध के िलए लोक लेखा सिमित के सद�य� के �प म� काय� 

करने के िलए अपने म� से प��ह सद�य िनवा�िचत कर� ।” 

��ताव �वीकृत ह�आ । 

DR. SATYAPAL SINGH: Speaker, Sir, with your kind permission, I beg to 

move the following: 

“That this House do recommend to Rajya Sabha that Rajya Sabha 

do agree to nominate seven members from Rajya Sabha to 

associate with the Committee on Public Accounts of the House for 

the term beginning on the 1st May, 2020 and ending on the 30th 

April, 2021 and do communicate to this House the names of the 

members so nominated by Rajya Sabha.” ....(Interruptions) 

माननीय अ�य�: �� यह है :  

“िक यह सभा रा�य सभा से िसफा�रश करती है िक रा�य सभा 1 मई, 2020 से शु� होने 

वाली और 30 अ�ैल, 2021 को समा� होने वाली अविध के िलए इस सभा क� लोक लेखा 

सिमित के साथ सहयोिजत करने हेत ुरा�य सभा के सात सद�य नामिनिद�� करने के िलए 

सहमत हो और रा�य सभा इस �कार नामिनिद�� सद�य� के  नाम इस सभा   को सूिचत 

कर े।” 

��ताव �वीकृत ह�आ । 
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(iii) Committee on Public Undertakings 

SHRIMATI MEENAKASHI LEKHI (NEW DELHI): Speaker, Sir, I beg to move 

the following: 

“That the members of this House do proceed to elect in the manner 

required by sub-rule (1) of rule 312B of the Rules of Procedure and 

Conduct of Business in Lok Sabha, fifteen members from amongst 

themselves to serve as members of the Committee on Public 

Undertakings for the term beginning on the 1st May, 2020 and 

ending on the 30th April, 2021.” ....(Interruptions) 

माननीय अ�य�: �� यह है :  

“िक इस सभा के सद�य लोक सभा के �ि�या तथा काय�-सचंालन िनयम� के िनयम 312 

ख के उप-िनयम (1) �ारा अपेि�त रीित से 1 मई, 2020 से शु� होने वाली और 30 

अ�ैल, 2021 को समा� होने वाली अविध के िलए सरकारी उप�म� सबंंधी सिमित के 

सद�य� के �प म� काय� करने के िलए अपने म� से प��ह सद�य िनवा�िचत कर� । ” 

��ताव �वीकृत ह�आ । 

SHRIMATI MEENAKASHI LEKHI : Speaker, Sir, I beg to move the following: 

“That this House do recommend to Rajya Sabha that Rajya Sabha 

do agree to nominate seven members from Rajya Sabha to 

associate with the Committee on Public Undertakings of the House 

for the term beginning on the 1st May, 2020 and ending on the 30th 

April, 2021 and do communicate to this House the names of the 

members so nominated by Rajya Sabha.” ....(Interruptions) 
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माननीय अ�य�: �� यह है :  

“िक यह सभा रा�य सभा से िसफा�रश करती है िक रा�य सभा 1 मई, 2020 से शु� होने 

वाली और 30 अ�ैल, 2021 को समा� होने वाली अविध के िलए इस सभा क� सरकारी 

उप�म� सबंंधी सिमित के साथ सहयोिजत करने हेत ु रा�य सभा के सात सद�य 

नामिनिद�� करने के िलए सहमत हो और रा�य सभा इस �कार नामिनिद�� सद�य� के नाम 

इस सभा को सूिचत कर� ।” 

��ताव �वीकृत ह�आ । 

…(�यवधान) 

माननीय अ�य�: माननीय सद�य, इस माननीय सदन म� आप अपने दल के नेता ह� । आपको 

माननीय सद�य� को समझना चािहए िक यह भारत के लोकत�ं का मंिदर है ।  

…(�यवधान) 

माननीय अ�य�: इस मंिदर क� कुछ परपंराए ंह� और कुछ िनयम ह� । सदन म� सभा पटल पर रखे 

जाने वाले प�� के समय वले म� नह� आते ह� ।  

…(�यवधान) 

माननीय अ�य�: माननीय सद�यगण, म� आप लोग� को बोलने का मौका दूंगा । आप कृपया 

अपनी जगह पर जाकर बैठ� ।  

…(�यवधान) 

 

माननीय अ�य�: माननीय सद�यगण, आप सदन म� चचा� करना चाह�, तो चचा� कर�, लेिकन 

अपनी-अपनी सीट� पर जाकर बैठ� ।  

…(�यवधान) 
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(iv) Committee on the Welfare of Schedule Castes and Scheduled Tribes 

 

DR. (PROF.) KIRIT PREMJIBHAI SOLANKI (AHMEDABAD WEST): Hon. 

Speaker, Sir, I beg to move the following: 

“That the members of this House do proceed to elect in the manner 

required by sub-rule (1) of rule 331B of the Rules of Procedure and 

Conduct of Business in Lok Sabha, twenty members from amongst 

themselves to serve as members of the Committee on the Welfare of 

Scheduled Castes and Scheduled Tribes for the term beginning on 

the 1st May, 2020 and ending on the 30th April, 2021.” 

....(Interruptions) 

माननीय अ�य�: �� यह है :  

“िक इस सभा के सद�य लोक सभा के �ि�या तथा काय�-सचंालन िनयम� के िनयम 

331ख के उप-िनयम (1) �ारा अपेि�त रीित से 1 मई, 2020 से शु� होने वाली और 30 

अ�ैल, 2021 को समा� होने वाली अविध के िलए अनसूुिचत जाितय� तथा अनसूुिचत 

जनजाितय� के क�याण संबंधी सिमित के सद�य� के �प म� काय� करने के िलए अपने म� से 

बीस सद�य िनवा�िचत कर� ।” 

��ताव �वीकृत ह�आ । 

DR. (PROF.) KIRIT PREMJIBHAI SOLANKI : I beg to move: 

“That this House do recommend to Rajya Sabha that Rajya Sabha 

do agree to nominate ten Members from Rajya Sabha to 

associate with the Committee on the Welfare of Scheduled Castes 

and Scheduled Tribes of the House for the term beginning on the 
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1st May, 2020 and ending on the 30th April, 2021 and do 

communicate to this House the names of the Members so 

nominated by Rajya Sabha.”  …(Interruptions) 

माननीय अ�य� : �� यह है: 

“िक यह सभा रा�य सभा से िसफा�रश करती है िक रा�य सभा 1 मई, 2020 से 

श�ु होने वाली और 30 अ�ैल, 2021 को समा� होने वाली अविध के िलए इस 

सभा क� अनसूुिचत जाितय� तथा अनसूुिचत जनजाितय� के क�याण सबंंधी 

सिमित के साथ सहयोिजत करने हेत ुरा�य सभा के दस सद�य नामिनिद�� करने 

के िलए सहमत हो और रा�य सभा इस �कार नामिनिद�� सद�य� के नाम इस 

सभा को सूिचत कर े।” 

��ताव �वीकृत ह�आ । 
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14.10 hrs 

GOVERNMENT  BILLS - Introduced 

(i) Medical Termination of Pregnancy (Amendment Bill), 2020 

THE MINISTER OF HEALTH AND FAMILY WELFARE, MINISTER OF 

SCIENCE AND TECHNOLOGY AND MINISTER OF EARTH SCIENCES (DR. 

HARSH VARDHAN): I beg to move for leave to introduce a Bill further to 

amend the Medical Termination of Pregnancy Act, 1971.  …(Interruptions) 

माननीय अ�य� : डॉ. शिश थ�र जी ।  

…(�यवधान) 

माननीय अ�य� : माननीय सद�य, सदन को आड�र म� आने दीिजए । म� आपको बोलने का मौका 

दूगंा । आप सभी सद�य� को अपनी सीट पर बैठाए ं।  

…(�यवधान) 

माननीय अ�य� : �ी अधीर रजंन चौधरी जी, म� आपको बोलने का मौका दे रहा ह� ं। माननीय 

सद�य, आप सदन म� अपने दल के नेता ह�, आपको बोलने का मौका िदया जा रहा है । आप सदन 

म� िवधयेक पर चचा� क�िजए ।   

…(�यवधान) 

माननीय अ�य� : एडवोकेट डीन कु�रयाकोस । 

…(�यवधान) 

माननीय अ�य� : माननीय सद�य, सदन म� ह�ला करना है, या िफर बोलना है? आपको इस देश 

क� जनता देख रही है िक आप इस सदन म� ह�ला करने के िलए आते ह� । आप लोकत�ं के इस 

मंिदर म� चचा� क�िजए । आप अपनी सीट पर बैठ जाइए । 

…(�यवधान) 

                                                             
Published in the Gazette of India, Extraordinary, Part-II, Section 2 dated 02.03.2020 
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माननीय अ�य� : �� यह है: 

“गभ� का िचिक�सक�य समापन अिधिनयम, 1971 का और सशंोधन करने के िलए 

िवधेयक को परुः�थािपत करने क� अनमुित �दान क� जाए ।” 

��ताव �वीकृत ह�आ । 

DR. HARSH VARDHAN: I introduce the Bill. 

 

  



02.03.2020                                                                                                                                      28 

 

14.11 ½ hrs 

(ii) Mineral Laws (Amendment) Bill, 2020 

THE MINISTER OF PARLIAMENTARY AFFAIRS, MINISTER OF COAL AND 

MINISTER OF MINES (SHRI PRALHAD JOSHI): I beg to move for leave to 

introduce a Bill further to amend the Mines and Minerals (Development and 

Regulation) Act, 1957 and to amend the Coal Mines (Special Provisions) Act, 

2015. …(Interruptions) 

माननीय अ�य� : अधीर रजंन चौधरी जी, आपको बोलने के िलए पया�� समय िदया जा रहा है । 

आप बोिलए, ह�ला मत क�िजए । 

…(�यवधान) 

माननीय अ�य� : �ो. सौगत राय जी, आप अपनी बात सदन म� रिखए । 

…(�यवधान) 

माननीय अ�य� : �ो. साहब, आप अपनी बात सदन म� रिखए । 

…(�यवधान) 

माननीय अ�य� : �� यह है: 

“िक खान और खिनज (िवकास और िविनयमन) अिधिनयम, 1957 का और 

सशंोधन करने के िलए तथा कोयला खान (िवशेष उपबंध) अिधिनयम, 2015 का 

सशंोधन करने के  िलए    िवधयेक को  परुः�थािपत करने क� अनमुित �दान क� 

जाए ।” 

��ताव �वीकृत ह�आ । 

SHRI PRALHAD JOSHI: I introduce the Bill. 

 

                                                             
Published in the Gazette of India, Extraordinary, Part-II, Section 2 dated 02.03.2020 
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14.12 hrs 

STATEMENT RE: MINERAL LAWS (AMENDMENT) ORDINANCE, 2020 * 

 

THE MINISTER OF PARLIAMENTARY AFFAIRS, MINISTER OF COAL AND 

MINISTER OF MINES (SHRI PRALHAD JOSHI): I beg to lay on the Table an 

explanatory Statement (Hindi and English versions) showing reasons for 

immediate legislation by promulgation of the Mineral Laws (Amendment) 

Ordinance, 2020 (No. 1 of 2020). …(Interruptions) 

 

  

                                                             
* Laid on the Table and also placed in Library, See No. LT 2127/17/20 
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MATTERS UNDER RULE 377* 

14.14 hrs 

 

माननीय अ�य� : माननीय सद�यगण, िनयम 377 के   अधीन मामल� को सभा पटल पर रखा 

जाए । िजन सद�य� को िनयम 377 के अधीन मामल� को आज उठाने क� अनमुित दी गई है व जो 

उ�ह� सभा पटल पर रखने के इ�छुक ह�, वे 20 िमनट के भीतर मामले के पाठ को �यि�गत �प से 

सभा पटल पर भेज द� । केवल उ�ह� मामल� को सभा पटल पर रखा माना जाएगा िजनके िलए 

मामले का पाठ िनधा��रत समय के भीतर सभा पटल पर �ा� हो गया है । शेष को �यपगत माना 

जाएगा । 

…(�यवधान) 

 

(i) Regarding setting up of FM Radio station in Kheda, Gujarat 
 

SHRI DEVUSINH CHAUHAN (KHEDA): I want to bring to the kind attention of 

Minister of Information and Broadcasting that there is no FM Station in my 

constituency Kheda, Gujarat. I urge the Minister to open FM Station in my 

constituency, Kheda.  I request you to please look into the matter and do the 

needful.            

 

 

 

 

                                                             
* Treated as laid on the Table. 
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(ii) Need to review the ban imposed on onion export 

 

DR. SUJAY VIKHE PATIL (AHMEDNAGAR): In order to control the rising 

prices of Onion, Union Ministry of Commerce and Industry amended export 

policy of onion from free to prohibited in September 2019, which led to banning 

of export of onions with immediate effect. I represent Ahmednagar 

Parliamentary Constituency which has a sizeable population of onion farmers 

& the ban on export has severely affected the farmers as they are not able to 

get the desired prices for their produce.   Onion prices have reduced to Rs 40 

per kg from Rs 150 - 160 in December, 2019.   Onion prices had shot up 

sharply due to an estimated 25% fall in kharif production of 2019-20 crop year 

(July-June) compared to the previous year because of late monsoon.   I 

request the Government to amend export policy and allow export of onions to 

provide relief to the farmers and help them in getting remunerative prices for 

their produce. 
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(iii) Need to develop places of historical importance in Jhansi 
Parliamentary Constituency, Uttar Pradesh under 

Swadesh Darshan Scheme 
 

�ी अनुराग शमा� (झासंी): मेरा ससंदीय �े� झांसी म�य �देश क� सीमा से सटा है  । यहा ँदधुई 

जैन मि�दर/देवगढ़/रणछोड़ धाम मचुकंुद गफुा/ नीलक�डे�र मि�दर आिद दश�नीय �थल व 

�ाकृितक �े� है  । लिलतपरु जनपद को बाधँ� क� नगरी से भी जाना जाता है , यहां बेतवा नदी पर 

राजघाट, माताटीला, सकुुवां डुकवां बांध अपने आप म� स�यताओ ंको समेटे ह�ये है  । इस �े� म� 

पय�टन के िवकास क� अपार स�भावनाए ंहै  । झासँी िजले के ऐितहािसक �थल भारतगढ़ दुग� और 

बालाबेहट के िकले के �ाि�त पथ (झासँी-लिलतपरु) आिद को पय�टन क� �ि� से िवकिसत िकया 

जाए तो दोनो िजल� म� सैलािनय� क� स�ंया म� भारी इजाफा हो सकता है |  

भारत सरकार का पय�टन मं�ालय देश म� मह�वपूण� पय�टन अवसंरचना आिद का सतत 

और समावेशी ढंग से िव�तार कर रहा है तािक भारत को िव��तरीय पय�टन गंत�य बनाया जा  

सके  । इस योजना के अंतग�त साव�जिनक सिुवधाओ ंको िवकिसत करने पर �यान केि�दत िकया 

जा रहा है । इनम� अिंतम �थान तक सपंक�  यािन ला�ट माइल �ने�टीवीटी, टू�र�ट �रसे�शन 

स�टस�, सड़क िकनार े सिुवधए,ं ठोस अपिश� �बधंन, ल�ड�केिपगं, पािक� ग आिद क� सिुवधाए ं

शािमल है । 

अतः मेर ेसंसदीय �े� के उ� ऐितहािसक �थल� को �वदेश योजना के अतंग�त िवकिसत 

कराने क� कृपा कर े िजससे िक ऐितहािसक �े� झासँी-लिलतपरु के िनवािसय� को आय के नये 

ससंाधन एव यहा ँका सम� िवकास हो सके  । 
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(iv) Need to address the acute shortage of drinking water in Hathras 
Parliamentary Constituency, Uttar Pradesh 

 

�ी राजवीर िदलेर (हाथरस): म� सरकार का �यान मेर ेससंदीय �े�  हाथरस क� ओर िदलाना 

चाहता ह� ँ । मेर ेसंसदीय �े� के अतंग�त जनपद हाथरस के िविभ�न िवकास खडं� के कुछ गावँ� म� 

पेयजल क� बह�त बड़ी सम�या है । भूतल �तर पर खारा पानी है िजसके कारण पीने यो�य पानी क� 

सम�या एक लंबे समय स ेबनी ह�ई है । जनपद हाथरस के िवधान सभा िसकंदराराऊ एवं िवधान 

सभा सादाबाद के िविभ�न �ामवािसय� को पीने के पानी के िलए दूर दराज तक जाना पड़ता है । 

इसके कारण �े�ीय जनता को बड़ी किठनाइय� का सामना करना पड़ता है । 

म� माननीय जल शि� मं�ी जी से आ�ह करना चाहता ह� ँिक मेरे संसदीय �े� क� पेयजल 

क� सम�या को दूर करन ेक� कृपा कर े।  
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(v) Need to construct a Foot-over bridge at level crossing 
 No. 100 on Wardha-Nagpur railway line in Wardha  

Parliamentary Constituency, Maharashtra 
 

�ी रामदास तडस (वधा�): म� माननीय रले मं�ी जी का �यान एक अ�य�त मह�वपूण� िवषय पर 

आकृ� करते ह�ए कहना चाहता ह� ँ िक वधा�  लोक सभा अ�तग�त वधा� नागपरु रले लाईन के बीच 

दहेगांव रले�थानक ि�थत है । दहेगावं रले�थानक के समीप रले िवभाग के मा�यम से रलेवे 

�ािसंग गेट न0ं-100 �थायी तरीके से बंद करके पया�यी अडंरपास का िनमा�ण रले िवभाग के 

मा�यम से िकया गया है । लेिकन यह अडंरपास गेट न0ं-100 से 400 मीटर दूर ि�थत है, जो 

नाग�रक� के िलए सम�या बन रहा है । गेट नं0-100 तलुजापरु रले �थानक के याड� ए�रया म� ि�थत 

है, इस जगह पर रेल लाईन �ास करते समय अनेक नाग�रक� क� दघु�टना म� मौत ह�ई है । इस 

जगह पर पैदल उपरी पलु का िनमा�ण अित आव�यक है ।  

मेरा रले मं�ी जी से अनरुोध है िक म�य रलेवे म�ुयालय मुंबई ने िदनांक 24/02/2020 को 

रलेवे बोड� को पैदल उपरी पलु के िनमा�ण के िलए ��ताव सादर िकया गया है । उस ��ताव को 

�व�रत �वीकृित �दान करने हेत ुम� माननीय रले मं�ी जी से िनवेदन करता ह�ं । 

तलुजापरु के �थानीय नाग�रक� के मा�यम से इस िवषय को लेकर समय-समय पर जन 

आंदोलन होता रहा है । �वासी व �थानीय नाग�रक� का िहत �यान म� रखकर तथा प�रसर म� 

ि�थत िव�ािथ�य� क� सरु�ा के िलए �व�रत काय�वाही अपेि�त है ।  
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(vi) Regarding linking of Palar-Pennar and Krishna river basins 

 

SHRI S. MUNISWAMY (KOLAR): I request the Government to consider linking 

of Palar-Pennar and Krishna River Basins by inter-linking of Krishna river to 

Palar river.  The water of river Krishna flows close to the borders of Kolar 

district and is available at a distance of about 5-15 kms at multi-points along 

the district border.  About 6.7 TMC of water is the annual drinking water 

requirement for the district and this could be provided by inter-linking these 

rivers. 
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(vii)  Need to set up Kendriya Vidyalayas at Jarmundi, Deoghar and 
Mahagama in Jharkhand 

 

DR. NISHIKANT DUBEY (GODDA): Jharkhand’s Santhal Pargana districts 

Deoghar, Godda, Jamtara, Pakur, Sahibganj and Dumka count amongst the 

socially, educationally and economically backward districts of the country.  A 

look at the statistics of health, literacy, education, income, etc., gives an 

appalling picture of the poor state of the people. Poverty and ignorance are still 

causing low literacy rates, poor school attendance and large-scale drop outs.  

I, therefore, seek attention of the Government towards the need to set 

up three Kendriya Vidyalayas.   Ideal locations would be Jarmundi (Dumka),  

Deoghar and Mahagama (Godda) in the SANTHAL PARGANA region of 

Jharkhand.   

‘India lives in its villages.   It is there that our producers live, voters live, 

the poor and illiterate live.   It is the villages that hold the key to the country’s 

problems.'   So, vision of future India can be achieved by rebuilding half a 

million villages. 

The second vision statement is contained in Article 45 of the Constitution 

of India.  The State shall endeavor to provide within a period of ten years from 

the commencement of this Constitution, for free and compulsory education for 

all children until they complete the age of fourteen years.          
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(viii) Need to permit  treatment of  all diseases under Pradhan Mantri 
Ayushman Bharat Yojana 

 

�ी सुधाकर तुकाराम �गंर े(लातूर): �धान मं�ी आयु�मान भारत योजना के काया��वयन म� हो 

रही कितपय गभंीर किठनाइया ंमहसूस क� जा रही ह� । आय�ुमान योजना म� पजंीकृत अिधकांश 

अ�पताल योजना के तहत हो रहे भुगतान क� रािश कम होने से मरीज� का इलाज करने से कतरा 

रहे ह� । कई बार मरीज� को इस बात को लेकर लौटाया जा रहा है िक उनक� बीमारी आय�ुमान 

योजना के तहत कवर नह� है । यहा ंतक िक बीमारी क� पहचान के िलए डाइ�नाि�टक सिुवधा तक 

उपल�ध नह� करवाई जा रही है । कई अ�पताल मरीज� को िकसी अ�य गभंीर बीमारी से ��त 

बताकर लौटा रहे ह� । यह भी देखा गया है िक योजना के तहत मरीज� का इलाज करने वाले िनजी 

अ�पताल� को भगुतान िमलने म� लंबा व� लग रहा है । जबिक के�� सरकार ने आदेश िदया है िक 

पा�ता सूची म� िजन लोग� के नाम शािमल ह�, िचिक�सक उ�ह� भत� कर इलाज शु� कर� ।  

अतः मेरा सरकार से अनरुोध है िक �धान मं�ी आय�ुमान योजना को �यापक बनाकर 

इसम� अिधकािधक बीमा�रय� को शािमल िकया जाए तथा पंजीकृत अ�पताल� को िनदेश िदया 

जाए िक उनके यहां योजना के तहत इलाज के िलए आने वाले सभी मरीज� का इलाज सिुनि�त 

िकया जाए । 
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(ix) Regarding seven Balloons Barrage Project on river Girna in 
Maharashtra 

 
SHRI UNMESH BHAIYYASAHEB PATIL (JALGAON): The Seven Balloons 

Barrage project on the Girna River is a crucial project for catering to the 

drinking water supply & irrigation in my Lok Sabha constituency of Jalgaon.   

Currently, there is no barrage on the nearly 140 km long Girna River.   The 

construction of Seven Barrages Project with smart pneumatically operated 

weirs/Balloon Weirs or  Rubber Dams at the Girna River of Jalgaon District has 

been given administrative approval by both Central & State Governments.  

Farmers of North Maharashtra region have been suffering from problems of 

poor irrigation and drought for decades now.   This project is a first-of-its-kind 

in the country & its operationalization will benefit the farmers and citizens in the 

areas of Chalisgaon, Amalner, Dharangaon, Bhadgaon, Pachora and Jalgaon. 

I request the Government to kindly consider this as an ‘innovative project’ and 

grant approval for disbursal of necessary funds for the implementation of the 

project.  
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(x) Need to conserve and utilize waters of small reservoirs for irrigation 
purpose in Mahasamund Parliamentary Constituency, Chhattisgarh 

 

�ी चु�नी लाल साह� (महासम�ुद) : मेर े महासमुंद संसदीय �े� के िकसान, मजदूर� क� पीड़ा 

को अवगत कराना चाहता ह� ँ। िवगत 5 वष� से महासम�ुद लोक सभा के सीमावत� (ओिडशा रा�य 

क� सीमा से लगे) �े� म� सूखा व अकाल पड़ता रहा है । िकसान भाइय� क� आिथ�क ि�थित बदतर 

हो गई और लाख� क� सं�या म� कृिष मजदूर आजीिवका क� तलाश म� शहर और अ�य रा�य� म� 

पलायन कर रहे ह� �य�िक िकसान� के खेत� को िसिंचत करने हेत ुकोई भी िसंचाई सिुवधा उपल�ध 

नह� ह,ै जबिक इसी लोक सभा के िजला ग�रयाब�द अ�तग�त िसकासेर जलाशय म� पानी क� इतनी 

आवक है िक एक बरसात म� लबालब होकर, वे�ट वेयर से अित�र� पानी �यथ� ही बहकर कुछ दूरी 

म� जाकर पनुः पैरी नदी म� िमल जाती है, िजसका कोई सदपुयोग नह� है । 

महासम�ुद अ�तग�त सूखा व अकाल��त �े� के छोटे-छोटे जलाशय� म� उ� �यथ� बहने 

वाले पानी को नहर/नाली के मा�यम से संरि�त करके छोटे जलाशय� से कृिष व पड़त भूिम को 

िसंिचत करने पर पैदावार बढ़ेगी, अकाल से �िसत िकसान, मजदूर अपना भरण-पोषण करने म� 

स�म होकर म�ुय धारा से जड़ु सक� गे साथ ही पलायन को रोकने म� सफलता भी िमलेगी और �े� 

का िवकास सभंव हो पाएगा । 

  



02.03.2020                                                                                                                                      40 

 

 

(xi) Need to take steps to eradicate malnutrition in Odisha 

SHRIMATI SANGEETA KUMARI SINGH DEO (BOLANGIR): Odisha is 

battling serious malnutrition crisis, especially in rural areas.  As per findings of 

National Family Health Survey(NFHS)-4, the total number of under-five 

children in Odisha suffering from severe wasting has increased from 5.2 per 

cent to 6.4 per cent in the last 10 years.  The people belonging to the 

Scheduled Tribe (23 per cent) and Scheduled Caste (17 per cent) are the 

worst victims of perpetual poverty and marginalisation.  

There has been 25 per cent increase in outlay of Rs. 35,600 crore in 2020-

21 for nutrition related programmes like Poshan Abhiyan. But Odisha must 

utilise allocated funds because this kind of investment in nutrition will help 

tackle severe acute malnourishment in the State. This will also address various 

Sustainable Development Goals (SDGs) of Odisha.  

I request Central Government to take necessary steps so that menace of 

malnutrition may be eradicated in Odisha.  
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(xii) Regarding stem cell therapy procedure 

 

DR. SUBHASH RAMRAO BHAMRE (DHULE): The Stem cells have great 

potential to treat many incurable conditions that otherwise cause death and 

disability. India has more than 2.5 crores Divyang citizens who can benefit 

from this.  Indian Doctors from Government as well as Private Hospitals are 

playing  leadership role in this field.  There are many pioneering Indian 

scientific publications on this subject.   The main problem faced by this field 

today is that there is divergence of policy between the Central Drugs Standard 

Control Organization (CDSCO) of Ministry of Health & Family Welfare and 

Indian Council of Medical Research (ICMR).   On the one hand,  CDSCO 

policies are supportive of cell therapy procedure done by Doctors. On the other 

hand, the policy of the ICMR is extremely restrictive.  ICMR has made 

guideline (NGSCR 2017), which permits only the use of branded stem cells 

manufactured by private companies for commercial use but prevent 

Government and other private Hospitals from using generic stem cells for 

treatment.  Due to the restrictive policies of ICMR,  some of India’s most 

prestigious institutes such as AIIMs, New Delhi and several other prominent 

hospitals have not been given approval by the ICMR.   Whereas, certain 

commercial private companies have been granted permission. A real-life 

example of how ICMR guidelines are resulting in increased patient suffering is 

of a Railway Hospital of Vadodara where stem cells are being used to save 
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patients from leg amputations.  From 64 legs which were to be amputated,  57 

were saved using stem cells.  This treatment was done free of cost.  ICMR 

intervention, however, resulted in stopping this programme.    The result of 

ICMR's intervention is that from the last 3 years,  this excellent work has 

stopped, and Railway workers' legs which could be saved by stem cell therapy 

are being cut. 
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(xiii) Need for new railway line from Thalassery to Mysore via   
Manathavady 

 

SHRI K. MURALEEDHARAN (VADAKARA): I would like to raise a matter 

regarding the project proposal for new Railway Line from Thalassery to Mysore 

via Manathavady.   During the British period itself,  there was a proposal to 

make Thalassery, a railway junction to connect Mysore and thereby extending 

the railway line to Bengaluru.    Due to the outbreak of Second World War and 

the Independence Struggle against British rule,  the Britishers dropped the 

proposal.  The first Railway Minister of Independent India visited Thalassery 

during those days and travelled up to Mysore by road and declared that new 

railway line would be laid from Thalassery to Mysore.   Unfortunately, that 

proposal and declarations could  not be materialized.  However, the new 

alignment from Thalassery to Mysore via Manathavady - Kenichera, Pullppally, 

Sargur, HD Kotta Kadakola to Mysore is not affecting environment.   It will go 

through side of Kabani river under a tunnel stretching to 11.5 km.   The rail 

network will not disturb any of the protected places.   I, therefore, request the 

Railway Minister to lay the  new rail line from Thalassery to Mysore via 

Manathavady. 
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(xiv) Regarding construction of dam on river Palar at  
Thoni Maduvu in Tamil Nadu 

SHRI DNV. SENTHILKUMAR S. (DHARMAPURI): The Water from Barugur 

Hills coming under Mettur Taluk flows into Palar River near Thoni Maduvu on 

Tamil Nadu — Karnataka State border.  A Reservoir has been proposed at 

Thoni Maduvu to store water for irrigation and portable purposes and the 

scheme would benefit about 11,000 acres of land spreading across 105 

villages in Mettur Assembly constituency in Tamil Nadu. 

It is learnt that about 190 acres of forest land and 60 acres of private 

land would be needed for implementation of this project.  The State 

Government is required to approach the Centre for getting its consent and 

financial assistance for the implementation of this worthy project.  
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(xv) Need to expedite the process of “Assent to Andhra Pradesh 
Disha Bill, 2019" 

 

SHRIMATI VANGA GEETHA VISWANATH (KAKINADA): Baba Saheb 

Ambedkar said, “I measure the progress of a community by the degree of 

progress which women have achieved.” For him, development of women was 

the most imperative factor for the society’s overall development.  

In the wake of recent heinous crimes against women that shook the 

national consciousness, Andhra Pradesh Government has taken a landmark 

step to combat such crimes by passing the Disha Bill.   

By legislating Disha Act, Government of Andhra Pradesh has been 

recognized for its path breaking policy initiatives to minimize cases of Women 

& Child abuse.  It envisages faster & time bound judgment in cases of abuse 

against Women & Children.  

Hence, I request to expedite the process of “Assent to Disha Bill, A.P 

2019”. 
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(xvi) Need to prevent recurrence of alleged communal violence in Delhi 

 

PROF. SOUGATA RAY (DUM DUM): The situation in North East Delhi where 

women had been on dharna for more than two months took an unfortunate turn 

on 24.02.2020.   Five people including a police head constable were killed in 

violence over Citizenship Act protests.   A leader of a Political Party had 

allegedly given a call against the dharna which led to clashes between anti 

CAA and pro CAA protesters. Violence took communal colour and spread to 

Jafarabad, Maujpur and Bhajanpura areas of North East Delhi.   The police 

failed to anticipate the violence and did not take steps to prevent it and 11 

police persons including a DCP were injured.   While nobody can speak 

against peaceful protests, use of force by certain political elements should be 

condemned.   Police should take all possible steps to prevent any such 

recurrence in any part of the capital city. 
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(xvii) Need to set up a Cotton University and Cotton Processing Industry 
in Parbhani Parliamentary Constituency, Maharashtra 

 
 

�ी संजय जाधव (परभणी):  महारा�� का मराठवाडा �े� कपास के िलए िव� �िस� है, यहां के 

िकसान� क� जीिवका चलाने का म�ुय साधन कपास उ�पादन है । कपास क� खेती कर िकसान 

अपने प�रवार का भरण-पोषण और अपने ब�च� को िश�ा देते ह� । कपास से �ई िनकाल कर कपड़े 

भी बनाए जाते ह� लेिकन मेर ेसंसदीय �े� परभणी म� कॉटन �ोसेिसगं इंड��ी नह� होने के कारण 

यहा ँके कपास िकसान� को तिमलनाडु सिहत अ�य रा�य� पर िनभ�र रहना पड़ता है । िजससे इ�ह� 

काफ� लागत आती है और कोई लाभ भी नह� होता है । यिद मेर ेससंदीय �े� परभणी म� कॉटन 

यिुनविस�टी तथा कॉटन �ोसेिसंग इंड��ी का िनमा�ण होता है तो यहा ँके िकसान� को कॉटन िनमा�ण 

के िलए अ�य रा�य� पर िनभ�र नह� होना पड़ेगा । उनका खचा� भी बचेगा वे अपने ब�च� को अ�छी 

िश�ा दे पाय�गे, �े�ीय जनता को रोजगार के नए अवसर �ा� ह�गे बेरोजगारी दूर होगी इसके साथ-

साथ रा�य एव ंके�� सरकार को अ�छा राज�व िमलेगा । 

अतः मेरा के�� सरकार से अनरुोध है िक मेर ेससंदीय �े� परभणी (महारा��) म� कॉटन 

यूिनविस�टी तथा कॉटन �ोसेस इडं��ी को �थािपत करने क� कृपा कर� िजससे कपास िकसान� को 

फायदा िमल सके । 
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(xviii) Need to construct a bridge over Punpun river in Karakat 
Parliamentary Constituency, Bihar 

 

�ी महाबली िसहं (काराकाट):  काराकाट लोक सभा �े� (िबहार) के अ�तग�त नवीनगर �खंड के 

�ाम बड़वान के पूरव तरफ पनुपनु नदी म� पलु नह� बनने के कारण वहां के 10 गांव के लोग� को 

काफ� किठनाईय� का सामना करना पड़ रहा है । यह �े� न�सल �भािवत �े� भी है । न�सली 

घटनाओ ंको अजंाम दकेर आसानी से िनकल जाते ह� । पिुलस पलु के अभाव म� वहा ँतक नह� 

पह�ंच पाती है । 

अतः हम सरकार से मागं करते ह� िक बड़वान पनुपनु नदी म� पुल का िनमा�ण कराया जाए । 
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(xix) Regarding Central assistance for procurement of Modern vehicles 
for strengthening of fire service in Odisha 

 

SHRI BHARTRUHARI MAHTAB (CUTTACK): Due to rapid industrialisation 

and increase in number of hazardous industries and chemical plants at 

different parts of Odisha particularly in Jharsuguda, Angul, Paradeep, 

Rayagada and Balasore, the vulnerability of these areas is increasing day by 

day.  To meet industrial accidents, chemical leakages induction of Hazmat 

vehicles is required.  

Likewise, due to rapid urbanisation and lack of land, the construction of 

high-rise buildings in urban areas is increasing and creating risk of fire hazards 

particularly in Cuttack, Angul and Rourkela.  In these places, there is a need 

for induction of Hydraulic Platforms in the Fire Stations to be utilized for the 

fighting and rescue purpose.  

Besides, some quick response vehicles are also required for different 

district headquarters.  

In view of the above, central assistance is required for procurement of 

these modern vehicles for strengthening of fire service in Odisha.  
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(xx) Need to hike sugarcane procurement price 

 

�ी मलूक नागर (िबजनौर):  आज देश का िकसान बह�त परशेान है । िकसान� क� आय दोगनुी 

करने, ग�ने का रटे बढ़ाने, ग�ना खरीद का बकाया भुगतान आिद से संबंिधत म�ेु म� 7 बार ससंद म� 

व 3 बार ससंदीय सिमितय� क� बैठक� म� उठा चकुा ह� ँ । और 4 बार उ. �. व क� � सरकार के 

सबंंिधत मंि�य� को व हाल ही म� माननीया िव� मं�ी जी को भी प� िलख चकुा ह� ँ । इस तरह से 

िविभ�न मा�यम� के �ारा कुल 15 बार इस िवषय को उठा चकुा ह� ँऔर आज ससंद म� 16 व� बार 

उठा रहा ह� ँ। 

म� सरकार का �यान िकसान� क� गभंीर सम�याओ ंक� ओर आकिष�त करना चाहता ह� ँिक 

अितशी� ग�ने का खरीद मू�य बढ़ाने के साथ-साथ अ�य उपज� का भी मू�य लागत के अनपुात म� 

बढ़ाया जाए । देश क� रीढ़ क� हड्डी कृिष �े� मजबूत होगा तो देश क� इकोनामी अपने आप 

मजबूत हो जाएगी ।        

  



02.03.2020                                                                                                                                      51 

 

(xxi) Regarding development of Greenfield satellite Railway Terminal at    
Nagulapalli in Medak district of Telangana 

 
 

SHRI KOTHA PRABHAKAR REDDY (MEDAK): I would like to draw the kind 

attention of the Government towards the need to expedite development of 

Greenfield Satellite railway Terminal at Nagulapalli in Medak District under 

South Central Railway which falls in my Parliamentary Constituency in 

Telangana State.  

It may be recalled that as part of expanding infrastructural facilities, 

through the Public-Partnership-Private (PPP) mode, the Nagulapalli terminal, 

to the west of Greater Hyderabad, with 10 platforms and a multipurpose centre 

with shopping malls, restaurants and all other modern facilities with an 

investment of about Rs.1,000 crore will definitely enhance Greater 

Hyderabad’s civic infrastructure keeping in mind the growing needs of rail 

users of Hyderabad.  

It is once again stated that Nagulapalli terminal is well-connected by 

road and rail without any traffic restrictions on truck movements and can 

efficiently monetise land parcels, particularly in Hyderabad city. At present, two 

main streams of traffic are operated from Hyderabad to Delhi and Kolkata. 

Initially, the Hyderabad to Delhi stream will be operated from Nagulapalli in 

future.   At present, the three existing terminals of Secunderabad, Hyderabad 

and Kacheguda are taking a heavy load of passenger traffic.  
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Hence, I request the Hon’ble Minister of Railways to kindly intervene in 

the matter and do the needful at the earliest.  

(xxii) Need to provide central assistance to Kerala affected by two floods 

 

ADV. A.M. ARIFF (ALAPPUZHA): Kerala has faced two massive floods in the 

recent years.   After the first flood, for rebuilding Kerala, the State Government 

had asked for Rs. 2600 crore.  In these two floods, 10319 houses got fully 

damaged and over 1 lakh were partially damaged.   Over 10,000 kms of major 

roads were washed away and 16000 hectares of land was lost. State need an 

amount of Rs.31,000 crore to restore this.  The Central Government has not 

given sufficient funds and also denied the State to accept aid from foreign 

countries.  The Central Government had allotted Rs. 5908 crores to other 

States having fewer disaster compared to Kerala. Kerala has not been allotted 

a single penny for the second flood even as the State has asked a financial 

support of Rs.2101.88 crore.  So, the Central Government should allot 

sufficient fund for the development of Kerala. 
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14.15 hrs 

 

DIRECT TAX VIVAD SE VISHWAS BILL, 2020 

 

माननीय अ�य� : आईटम नबंर – 17, �ीमती िनम�ला सीतारमण । 

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS 

(SHRIMATI NIRMALA SITHARAMAN): Sir, I beg to move for leave to introduce a 

Bill to provide for resolution of disputed tax and for matters connected therewith or 

incidental thereto, be taken into consideration …(Interruptions) 

 Sir, you are aware that during the Budget, I had very clearly stated in 

paragraph 126 that the Government has taken several measures to reduce tax 

litigations.…(Interruptions) Based on that, we came up with this scheme for the 

indirect taxes to reduce the litigation and in order to settle disputes 

…(Interruptions) Over 1,89,000 cases were pending. Similarly now, for the direct 

taxes, we want to take up dispute resolution in the form of Vivad Se Viswas 

Scheme…(Interruptions) There are, as of November, 2019, 4,83,000 direct tax 

cases which are pending in various appellate forums, such as, Commissioner of 

Appeal, IT80, High Court and also the Supreme Court …(Interruptions) Therefore, 

this Scheme, if brought in, will give settlement of dispute option for all those who 

wish to come under this Scheme. Of the 4,83,000 appeals which are pending at 

various levels, Rs.9.32 lakh crore are the estimated arrears …(Interruptions)  
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 Therefore, this Scheme will be a great help for those who wish to settle 

disputes because people spend a lot of time and money …(Interruptions) The 

entire details of the Scheme are also attached. We like the Members to participate 

in the discussion and give their valuable inputs …(Interruptions) Thank you.         

माननीय अ�य�: ��ताव ��ततु ह�आ:- 

“िक िववािदत कर के समाधान के िलए और उससे सबंंिधत अथवा उसके आनषंुिगक 

िवषय� का उपबंध करने के िलए िवधयेक पर िवचार िकया जाए । ” 
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14.16 hrs 
 

OBSERVATION BY THE SPEAKER 
(i) Appeal for maintenance of peace and communal harmony in the country 

 

माननीय अ�य�: माननीय सद�यगण, िद�ली क� घटना को ले कर आप अपने िवषय को रखना 

चाहते ह� । आप सब इस लोकतं� के मंिदर के एक िज�मेदार जन�ितिनिध ह� । हम सबका सामूिहक 

�यास होना चािहए, सामूिहक दािय�व होना चािहए िक हम देश म� शांित और स�ावना बनाए रख� और 

इसम� ��य� अथवा अ��य� �प से हमारी भागीदारी भी िदख े । इन सब म�ु� पर, सदन के अदंर 

�यि�गत �प से, म� आप सब से चचा� कर के, जब ि�थित सामा�य हो जाएगी, सामा�य ि�थित के बाद 

म� आपसे चचा� क�ंगा । हम भी चाहते ह� िक सदन म� चचा� हो, यह लोकतं� का मंिदर है । लेिकन 

आपको ये ति�तया,ं नारबेाज़ी करने का अिधकार सदन के बाहर जनता ने िदया है । मेरा आ�ह है िक 

आप सबको देश म� शांित और स�ावना बनाने के िलए सामूिहक �यास करना चािहए । आप एक 

मह�वपूण� िज�मेदार दल के नेता ह� । म� दल के नेताओ ंसे भी आ�ह करना चाहता हूॅ ं िक व ेइस पर 

िज�मेदारी से काम कर� । 

 

…(�यवधान) 
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DIRECT TAX VIVAD SE VISHWAS BILL, 2020 – Contd. 

 

डॉ. सजंय जायसवाल (पि�म च�पारण): अ�य� महोदय, म� आपका ध�यवाद करता हूॅ ंिक आपने 

मझेु ��य� कर िववाद से िव�ास िवधयेक पर बोलने का मौका िदया है । …(�यवधान) महोदय, जब 

इस िवधयेक को माननीय िव� मं�ी सदन म� ��ततु कर थ�, तो िवरोधी दल के नेता इस बात का 

िवरोध कर रहे थे िक यह िहंदी म� �य� है । …(�यवधान) उ�ह�ने कहा िक इसका नाम अ�ेंजी म� होना 

चािहए । …(�यवधान) 

THE MINISTER OF PARLIAMENTARY AFFAIRS, MINISTER OF COAL AND 

MINISTER OF MINES (SHRI PRALHAD JOSHI): People who had murdered 

more than 3,000 Sikhs are talking in this manner!…(Interruptions) These people 

have provoked the people there …(Interruptions) िजन लोग� ने उधर दगंा-फसाद करने के 

िलए उ�ेजन िकया । …(�यवधान) The priority of the House is, Sir, restoration of 

normalcy …(Interruptions) But they are behaving in this unruly manner and asking 

for resignation …(Interruptions) अगर वे चचा� चाहते ह� तो पहले शांित री�टोर होनी चािहए । 

…(�यवधान) Let peace be restored …(Interruptions) Let normalcy be restored 

…(Interruptions) 

 Let normalcy be restored in the House. …(�यवधान) ये लोग िफर से उधर तनाव 

पैदा करना चाहते ह� ।…(�यवधान) I strongly condemn it. …(�यवधान) ऐसे जो कागज वगैरह 

फाड़कर फ� क रहे ह�, this is showing disrespect towards the people and the Chair. I 

strongly condemn this attitude. …(Interruptions) 3 हजार लोग� का जो मड�र िकया 
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…(�यवधान) 1984 म� कुछ भी कार�वाई नह� क� ।…(�यवधान) वे लोग आज इधर आकर हंगामा कर 

रहे ह�, शोर-शराबा कर रहे ह� ।…(�यवधान) I strongly condemn this attitude. Let us start 

further business of the House. …(Interruptions)  

डॉ. सजंय जायसवाल : अ�य� महोदय, बह�त-बह�त ध�यवाद ।…(�यवधान) हमार ेका�ेंस के लोग 

हमेशा इमपेश�ट होते ह� और इस िववाद से िव�ास िवधयेक म� भी   उ�ह�ने अपना   इमपेश�स शो   

िकया । …(�यवधान) इ�ह�ने यह िवरोध िकया िक इसका नाम िहंदी म� �य� ह�? …(�यवधान) अगर 

उ�ह�ने गलती से भी भारत के सिंवधान क� धारा अन�ुछेद 120, Language to be used in 

Parliament या िफर अन�ुछेद 210, Language to be used in Legislature या िफर अन�ुछेद 

343, Official Language of Union of India या िफर Article 348(b) or (c) where the 

President can allow the language of whatever he wants या िफर अन�ुछेद 341, 

Direction for development of Hindi, इसम� से कोई भी अन�ुछेद ये लोग देख लेते, तो कम 

से कम से िववाद से िव�ास नाम �य� इस िबल का है, इसका िवरोध नह� करते ।…(�यवधान)  

अ�य� महोदय, िद�कत यह नह� है िक इस िवधयेक का नाम िहंदी म� �य� है? …(�यवधान) 

िद�कत यह है िक माननीय िव� मं�ी �ीमती िनम�ला सीतारमण जी ने अपने बजटीय भाषण म� अ�ेंजी, 

िहंदी, क�मीरी, तिमल, यहां तक िक �� च भाषा का भी �योग िकया, लेिकन उ�ह�ने एक श�द भी 

इटैिलयन म� नह� बोला ।…(�यवधान) का�ेंसी िम�� को यह पच नह� रहा है िक इनक� …* जो खदु 

आर और पार बोलकर दगंा भड़काने का काम इस देश म� करती ह�, उनक� भाषा म�      कोई    एक 

श�द भी �य� नह� है? …(�यवधान) इसीिलए इन लोग� को इस िबल से ऐतराज है ।…(�यवधान) 

 जब भी एनडीए का कोई अ�छा काय� होता है, ये लोग िववाद करते ह� ।…(�यवधान) लेिकन 

भारत क� जनता माननीय �धान मं�ी �ी नर�े� मोदी पर पूरा िव�ास करती है और पूण� िव�ास के 

                                                           
* Not recorded.  
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साथ हम सब लोग िवकास पर िव�ास करते ह� ।…(�यवधान) माननीय �धान मं�ी जी के समय म� 

सबका साथ, सबका िवकास, िववाद से िव�ास, सबका िवकास जैसे श�द� को धरातल पर उतारने का 

काम िकया है । …(�यवधान) यूपीए   क�  सरकार म� भी    बह�त सार ेश�द� का �योग होता था । 

…(�यवधान) उनके जमाने म� श�द �योग होते थे, पॉिलसी पैरािलिसस, िबचौिलय� क� सरकार, टै�स 

टेर�र�म ।…(�यवधान) इन सभी श�द� के िलए और इस देश म� हजार� िसख� क� दगंा म� ह�या करने 

क� िज�मेदार यह पाट� है ।…(�यवधान) इस पाट� का यही च�र� है ।…(�यवधान) यह हर जगह िववाद 

करती है ।…(�यवधान) हर जगह पहले दगंा भड़काती है और उसके बाद कहती है िक �य� िववाद हो 

रहा है?…(�यवधान) 

महोदय, इ�ह� के जमाने म� दिुनया म� उस जमाने क� जो सबसे बड़ी मोबाइल कंपनी नोिकया 

थी, इसको इ�ह�ने टै�स टेर�र�म करके, उसको तंग करके बंद कराया ।…(�यवधान) जबिक भारत म� 

आज के जमाने म� दिुनया क� सबसे बड़ी मोबाइल कंपनी सैमसंग ने भारत म� अपनी सबसे बड़ी फै��ी 

खोली ।…(�यवधान) यही अतंर है इनम� और हम सभी म� ।…(�यवधान) 

इस कानून से िवरोधी दल बह�त दखुी ह� ।…(�यवधान) इसिलए दखुी ह�, �य�िक इसम� 

आईपीसी म� कोई �रलीफ नह� िमल रही है ।…(�यवधान) इसम� धन शोधन िनवारण अिधिनयम म� 

कोई �रलीफ नह� िमल रही है ।…(�यवधान) इसम� बेनामी स�पि� िनषेध अिधिनयम म� कोई �रलीफ 

नह� िमल रही है ।…(�यवधान) िवदशे�    म�      काला    धन    को इससे कोई मदद नह� िमल रही   

है । …(�यवधान)      

गैर-कानूनी सपंि� म� इनको कोई छूट नह� िमल रही है, इसिलए इस िववाद से िव�ास िबल म� 

न …* िमल पा रही है ।…(�यवधान) इसीिलए ये लोग इस तरह िवरोध कर रहे ह� ।…(�यवधान) 

                                                           
* Not recorded.  
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 अ�य� महोदय, वष� 1997 म� इनके जमाने म� भी वाल�टरी िड�कलोज़र ऑफ इनकम �क�म 

आई थी । …* ने छूट दी थी िक दिुनया का िजतना कालाधन जो अपना है, लाओ और हमार ेयहां 

सफेद कर लो, जैसा भी पैसा हो, चाहे िवदेश से आया पैसा हो, चाहे �र�त से आया पैसा हो, चाहे …* 

से आया पैसा हो । …(�यवधान)  फक�  िक सभी का�ेंिसय� को छूट िमली, आज तक िजतनी भी …*  

क� है, सब वाल�टरी िड�कलोज़र �क�म म� सब ि�लयर कर लो । …(�यवधान) हम न केवल सौ 

�ितशत टै�स वसूल रहे ह�, बि�क जो पैने�टी है, उस पर भी 25 �ितशत पैसा वसूल रहे ह� । का�ेंस 

को इसीिलए सबसे �यादा तकलीफ हो रही है  िक  इनके …*  को कोई इसम� मदद नह� िमल पा रही 

है ।…(�यवधान) 

 म� सभी िवरोधी दल� से अनरुोध क�ंगा िक 60 िदन का समय है, इस छूट का फायदा मोदी जी 

ने िदया है, उसका लाभ उठाए,ं वरना िफर आप लोग� क� हालत वैसे ही नोटबंदी के समय वाली हो 

जाएगी,   केवल रोते रह�गे ।…(�यवधान) आज तक, तीन साल से आप नोटबंदी का रोना रो रहे ह� । 

…(�यवधान) जब     भी     बजट   पर   चचा� होती है, तब इनका  नोटबंदी  का  रोना  श�ु हो जाता 

है ।…(�यवधान) खासकर म�ने देखा, बंगाल के तथाकिथत एक सांसद ने कहा िक मेरी पाट� से कोई  

नह� बोलेगा, वह अकेले बोल�गे और पूर ेबजटीय भाषण म� नोटबंदी से उनका अपना जो नकुसान ह�आ 

था, उसका राग 25 िमनट अलापते रहे ।…(�यवधान) खैर, नोटबंदी के समय जो पैसा ब�क म� डाला 

था, अब आप लोग पैने�टी देकर, टै�स भरकर इस कानून का फायदा उठाए ं। आप लोग� के िलए तो 

कोई �यादा रकम नह� है �य�िक इससे बह�त �यादा आपक� रकम डूब गई है, लेिकन इससे आम 

जनता को बह�त फायदा होगा ।…(�यवधान) 

 अ�य� महोदय, मेरा यही कहना है िक माननीय िव� मं�ी जी इतना बिढ़या िबल लाई ह� । 

हमार े सांसद ह�, स�नी दओेल, उनका बह�त फेमस डॉयलाग है – तारीख पर तारीख, तारीख पर 

                                                           
* Not recorded.  
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तारीख । इनकम टै�स िवभाग म� इससे मिु� लेने का यह बह�त बड़ा उपाय हो सकता है ।…(�यवधान) 

इसम� 56 परस�ट ऐसे केस ह� िक अगर हम जीत भी जाए ंतो केवल .2 �ितशत रािश बकाया क� िमल 

पाएगी । यहां तक िक अगर 66 परस�ट केस जीतते ह� तो केवल 1.8 �ितशत रािश वापस होगी । इस 

िबल म� इन सबको �रलीफ िमलेगा । …(�यवधान) भारत म� आज के समय म� अगर कोई सबसे बड़ा 

मकुदमेबाज है तो वह इनकम टै�स िडपाट�म�ट है । इनकम टै�स िवभाग क� हालत यह है िक 80 

�ितशत केस म� 30 �ितशत से भी कम जीतने का �रकॉड� है इसीिलए यह बह�त ही अ�छा िबल है । 

…(�यवधान) बेचार े आम करदाता जो िपसते रहते थे, किम�र अपील म� दो साल, इनकम टै�स 

अपीलेट ि��यनुल म� तीन से पांच साल, हाई कोट�  म� पांच से आठ साल, स�ुीम कोट�  म� पांच साल, इस 

सब च�कर म� 4 लाख 83 हजार केस फंसे ह�ए ह� और 9.32 लाख करोड़ आम जनता और सरकार 

का फंसा ह�आ है । इसक� एक भी पाई से न तो जनता को लाभ हो रहा है और न सरकार को लाभ हो 

रहा है । इस फैसले से सीबीडीटी के भी लगभग 41 �ितशत केिसस का  समाधान िनकलेगा । 

…(�यवधान) सरकार क� पािलसी है – ‘��ट आवर िसिटजन’, यह सही मायने म� इस केस से साकार 

होगा ।…(�यवधान) माननीय �धान मं�ी जी ने राज�व �ान गंगा म� कहा था िक टै�स कलै�शन रिैपड 

होना चािहए । रिैपड - आर से रवेे�य ुमोिबलाइजेशन, ए से एकाउंिटिबिलटी, पी से �ोिबटी, आई से 

इ�फाम�शन और डी से िडिजटलाइजेशन ।…(�यवधान) 

       म� माननीय िव� मं�ी �ीमती िनम�ला सीतारमण जी का बह�त-बह�त आभार �य� करता ह� ं िक 

उ�ह�ने नर�े� मोदी जी के इस सपने को जमीन पर उतारने म� िजस तरह से ‘सबका िव�ास’ ने साथ 

िदया था, उसी तरह से ‘िववाद से िव�ास’ �क�म भी बह�त सफल होगी और इससे आम करदाता, 

िजनके पास उतना भी पैसा   बाक�  नह�  रहता है और उससे �यादा वक�ल� पर खचा�  कर देते ह� । 

…(�यवधान) 
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उन सबको इससे बचाव म� मदद िमलेगी और नर�े� मोदी जी क� जो पॉिलसी है इस देश क� 

हर जनता को िव�ास म� लेकर के आगे बढ़ने क�, उसका यह िबल अ�रश: पालन करता है । यह 

अलग बात है िक का�ेंस का यह च�र� रहा है िक पहले इनक� तथाकिथत … * इस देश को भड़काती 

ह� िक आर या पार कर लेना है । …(�यवधान)  भारत के िकसी नाग�रक से  इसका    कोई सबंंध नह� 

है ।…(�यवधान)  िफर भी, जब सोिनया गांधी ने और … * ने इस देश म� दगें भड़काने के िलए आर या 

पार क� बात कही, तभी इ�ह� लोग� ने दगें का … * िकया है । …(�यवधान) इन लोग� क� जांच होनी 

चािहए । िजतने भी तरह के ये िमले ह�, उन सब� म� ये िज�मेवार ह� । कां�ेस के नेताओ ंक� जांच होनी 

चािहए िक ये सार ेनेता उसम� िमले ह�ए ह� । िजस तरह से इ�ह�ने नोटबंदी म� देश को लूटने का काम 

िकया और इनके कालेधन को देश म� पकड़ा गया, इसीिलए आज तक ये द:ुखी रहते है । इसी �कार 

यह ‘िववाद से िव�ास’…(�यवधान)  

माननीय अ�य�: सभा क� काय�वाही तीन बजे तक के िलए �थिगत क� जाती है । 

14.31 hrs 

(The Lok Sabha then adjourned till Fifteen of the Clock) 

 

 

 

 

 

 

 

                                                           
* Not recorded.  
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15.00 hrs 

The Lok Sabha re-assembled at Fifteen of the Clock. 

(Shrimati Rama Devi in the Chair) 

…(�यवधान) 

15.01 hrs 

(At this stage, Shri B. Manickam Tagore and some other hon. Members came and 
stood on the floor near the Table.) 

 
…(�यवधान) 

माननीय सभापित: आप लोग� ने जो कुछ िकया है, बह�त गलत िकया है । आप लोग� को यह �यान म� 

रखना होगा । यह उ��डता क� हद हो गई है ।  

…(�यवधान) 

माननीय सभापित: हाउस क� काय�वाही चार बजे तक �थिगत क� जाती है । 

15.01 hrs 

Then Lok Sabha adjourned till Sixteen of the Clock. 
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16.00 hrs 

The Lok Sabha re-assembled at Sixteen of the Clock. 

      (Dr. (Prof.) Kirit Premjibhai Solanki in the Chair) 

16.0 ½  hrs 

(At this stage, Shri B. Manickam Tagore and some other hon. Members came and 
stood on the floor near the Table.) 

 

माननीय सभापित : आप लोग अपने �थान पर वापस जाइए । 

…(�यवधान) 

HON. CHAIRPERSON: The House stands adjourned till 4.30 p.m. 

16.01 hrs  

The Lok Sabha then adjourned till Thirty Minutes past Sixteen of the Clock. 
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16.30 hrs 

The Lok Sabha reassembled at Thirty Minutes past Sixteen of the Clock. 

(Hon. Speaker in the Chair) 

…(�यवधान) 

16.30 ½ hrs 

(At this stage, Adv. Dean Kuriakose and some other hon. Members came and 
stood on the floor near the Table.) 

 
…(�यवधान) 

माननीय अ�य� : एक िमनट के िलए शांत हो जाइए । 

…(�यवधान) 

माननीय अ�य� : �ी अधीर रजंन चौधरी जी, �लीज शांत हो जाइए । आप सभी अपनी जगह पर 

जाइए । 

…(�यवधान) 

16.31 hrs 

OBSERVATION BY THE SPEAKER - Contd. 

(ii)Need to maintain the dignity of the House 
 

माननीय अ�य� : माननीय सद�यगण, हम सभी का यही �यास होना चािहए िक हम इस संसद क� 

मया�दा को बनाए रख� । म� पूर ेसदन से �यि�गत �प से भी आ�ह क�ंगा िक जो व�र� सद�य ह�, व े

इसम� ह�त�ेप कर� और सदन क� ग�रमा को बनाए रख� । आज इस सदन म� जो कुछ भी ह�आ है, म� 

उससे आज �यि�गत �प से बह�त दखुी ह�ं । आप दखुी नह� ह�ग,े लेिकन म� �यि�गत �प से दखुी ह� ं। 

…(�यवधान) 



2.3.2020  65 
 

 

माननीय अ�य� : म� ऐसी िकसी भी प�रि�थित म� सदन सचंािलत नह� करना चाहता ह�ं । अगर आप 

सब लोग िमलकर ससंद क� परपंरा, िनयम के अनसुार, �य�िक सदन सभी का है, सब िमलकर आपस 

म� सहमित कर ल�, िवचार-िवमश� कर ल�, हमेशा के िलए सदन क� मया�दा बन जाए, तािक हम पूर ेदेश म� 

उस मया�दा से एक िदशा दे सक�  और भारत के लोकतं� को मजबूत कर सक�  । म� यह चाह�ंगा िक जब 

सदन ठीक से चले और लोकत�ं को मजबूत करने के िलए चले, तभी सदन को चलाना चािहए । 

 

 

सभा क� काय�वाही मंगलवार, िदनांक 3 माच�, 2020 को सबुह 11 बजे तक के िलए �थिगत 

क� जाती है ।  

 

16.32 hrs 

The Lok Sabha then adjourned till Eleven of the  Clock on Tuesday, March 3, 
2020/Phalguna, 13 1941(Saka). 
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